IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
P4TNA BENCH,PATNA.

Cac opvoN@e 167 of 20
(arising eut of UoAe 363 of 1996)
Date of order: August 10, 2004

KrlShna Chanﬁjra p!‘asdd eeoce Ap@licant
Vs o , _
Unien of India and others  eeeen Respendents.

Fer the applicaﬁt : shri S.N. Tiwary
Fer the respendents: shri H.P.Singh

COR AN

Hen'ble Smt. Meera Chibber, Member (J)
Hen'kle Shri Mantreshwar Jha, Memker (A)

O RDER

(Dict sted in Court)

By Meera Chibber, M(J):= This contempt petiticn was

filed by the applicant alleging disebedience of the
erder dated 4.5.1999 passed by this ceurt in 0a 363 of 96+

“pessed-giTection:

By the said erder, this Court had
regare to delayeé payment ef C.C.E.G.I.S; te»the effect
that the applicant may make representation ih thig rsgard
te the cencerned autherity within a mantﬁ, if se advised.
The same shmuid-ha dispesed of in accordance with lauw

by the cencerned respendsnts within a @eriad ef tué |
months frem the date ef receipt of the séié represqntati@n

by passing reasened srder.

2. They uwere further directed teo pay interest cn the
delayed payment ef DCRG ammgnt frem the date thay Became
due till the payment was made in terms of Govt . of India's
Lletter dated 25.8.1994. |

3. The respahdsnts have now filed their reply
uherein they have stated that an amount of interest en

OCRG ameunting te Rs. 6683/~ has already peen credited
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in the S.8. (Pensien) A/C Ne. 40428706 of the applicant:
qn'9.5.2ﬁ01. 50 far as payment of interest on CGEGIS is

cmhéerned, the representatien of the apﬁlicant was

received, and the same was considered and examined in

gccardahce with diréctisn 6f the Hen'ble Tfibunal;

Hewever, it was found that the appligaht was net entitlsd

to get any interest as the samevuas’nmt admissible. Thay
. have already tendered unqualified apolegy and prayed

that the pressnt centempt patitien.may be dismissed.

4. The learned counsel for the applicant has
submitted that ne order has besn communicated to the
applicant en his represantatioen relating te payment ﬁf
interest en CGEGIS se far. We agres with the ceunsel for
applicant that once the Tribunal had dirscted the
respondents £@ pass speaking ocrder en his represaﬁtation
with regard to payment of interest on delayed payment of
CGEGIS, they ocught to have communicated the speak;h@
order te the applicant. Althsugh the respendents have

st ated that the questimn of grant ef interest on CGEGIS
was net admissible but they have net annexed any such
erder with the reply to éhau that reprssentatien has heen
decided by passing a reascned order. |

5. Therefore, the respendents are now directsd to
communidate the reascned order te the applicant within
tus m weeks from the date of receipt of cepy of this
order. It goes githaut saying that in case the‘aphlicant
has any grisvance against the said order, it shall ke
open teo himyto challenge the same by filing UA. Since
tha respendents have already complleﬁ with directien

of this Ceurt substantially, this centempt petltxmn is
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dismissed and notices issued te the respendsnts are
discharged. However, liberty is given te the applicant
to file a fresh OA if he is still aggrieved by the

said erder which is directed te be cammuvnicated to

him. }&
/ces/ (MANTRESHUER JHa) m(a) (MEERA CHIBBER) M(3)
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